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(ix) Reported contamination of rice
by fertilisers in F.C.I. godowns
at Taran Taran in Punjab.
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(x) Reported resentment in Kerala
against the language policy of
the State Government,

SHRI G. M. BANATWALLA (Pon-
nani): Sir, g serioug situation pre.
vails in the State of Kerala, There
is widespread resentment against the
language policy of the Government.
The peaceful demonstrators at the
Collectorate of Malappuram were
subjected ¢y unprovoked firing by
the police, killing some and seriously
injuring others, The educational in-
stitutions in Malappuram, Kozhikode,

Trichur and several districts have
been closed down,

The deteriorating situation and
breakdown of constitutional machin-
ery needs to be examined by the
Central Government. I urge upon
the Government for a thorough en-
quiry and statement in the House.

——

14.07 hrs.

RESOLUTION RE. RAILWAY CON-
VENTION COMMITTEE

qwiafd wgtem : agi ok frofyeq-
77, A OF DY AFT F F, S
qII-ga Y A7 §
THE MINISTER OF RAILWAYS

(SHRI KAMLAPATI TRIPATHI):
Sir, I beg to move:

“(i) That thiz House do resolve
that a Parliamentary Committee con-
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sisting of 12 members of this House,
to be nominated by the Speaker,
be appointed to review the rate of
Dividend which is at present pay-
able by the Railway Undertaking
to General Revenues as well as
other ancillary matters in connec-
tion with the Railway Finance
vis-a-vis the General Finance and
make recommendations thereon;

(ii) That this House do recom-
mend to Rajya Sabha to agree to
associate six members from Rajya
Sabha with the Parliamentary
Committee to review the rate of
dividend which is at present pay-
able by the Railway Undertaking
to General Revenues as wel] as
other ancillary matters in connec-
tion with the Railway Finance vis-
a-vis the General Finance and make
recommendations thereon and to
communicate the names of the
members so appointed, to this
House.”

Sir, ag you are aware, the inter-
relationship between General Reve-
nues and Railway Finance has been
regulated on the basis of the recom-
mendations of the successive Railway
Convention Committee ever gince Rail-
way Finance was separated from
General Revenues.

The main task of these Committees
has been to recommend the rate of
dividend payable by the Railways to
General Revenues on the capital made
available by the latter, subject to
certain specified reliefs, In the ab-
Sence of duly approved recommenda-
tions for the period beyond 1979-80,
because of the 1977 Committee be-
coming functus officio with the dis-
solution of the Lok Sabha in August
1979, the Budget for 1980-81 has been
Prepared on the same basis as recom-
mended by the Committee for the
year 1979-80 and approved by Parlia-
ment, 1t is, therefore, necessary to
set up a new Railway Convention
Committee immediately for making
recommendations in regard to pay-
ment of dividend to General Reve-
Ques and other ancillary matters for

SRAVANA 10, 1902 (SAKA)

Convention 209
Committee

the entire Sixth Five Year Plan
(1980-81 to 1984-85).

With this object I commend the
Resolutions for the consideration of
the House,

MR. CHAIRMAN: Resclutiong mov-
ed:

“That this House do resolve that
a Parliamentary Committee consis-
ting of 12 members of this House,
to be nominated by the Speaker, be
appointed to review the rate of Divi-
dend which is at present payable
by the Railway TUndertaking to
General Revenues as well as other
ancillary matters in connection with
the Railway finance vis.a-vis  the
‘General Finance and make recom-
mendations thereon”,;

“That this House do recommend
to Rajya Sabha to agree to associate
six members from Rajya Sabha with
the Parliamentary Committiee to re-
view the rate of dividend which is
at present payable by the Railway
Undertaking to General Revenues as
well as other ancillary matters in
connection with the Railway Fin-
ance vis-a-vis the General Finance
and make recommendationg there-
on and to communicate the names
of the members so appointed, to
this House.”

SHRI NARAYAN CHOUBEY (Mid-
napore): Sir, I hope the respected
Hon. Minister in charge of Railways
will kindly bear with me and will
not take this as a matter of prestige.
He is one of the senior most parlia-
mentariang of the country, and hence
I put these thingg to him.

The Railway Convention Committee
should be formed: it is of very great
important and its deliberations are
very important for the Railways. But
our Railways, ag they stang today—
our Minister knows much more than
anybody else in this country—are
very, very sick. The sicknesg of the
Railways is not because it has become
old benefit iy due to neglect, and
exhaustion of the Rallways. Every~
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thing is not running well. I would
suggest—I cannot advise our Railway
Minigter—to the young Deputy Minis-
ter and the other State Minister in
charge of Railways to kindly travel
some time in the 2nd Class compart-
ment of the Jocal trains ang know
actually what ig happening in the
Railways. I should mention the piti-
able condition obtaining in the Rail-
ways in Sealdah Division. If anybody
happens to visit Sealdah around 5.00
p.m. or 6.00 pm.—any man who is
not from that region—he will be
horrified to see the number of pas-
sengers waiting to board the compart-
mentg and the number of passengers
waiting to come out. When the train
enters Sealdah or Howrah, a big clash
takes Place—a clash between those who
want to come out and those who want
to get in. It is suffocating to travel
from Sealdah to Bongaon. What we
apprehend hag actually happened.
Traing are not running in time; an-
nouncements take place that the train
wil] come to platform No. 7 instead
of No. 8, then people go to Platform
No. 8; trains are not running; there
are lathi-charges, teargasses and as-
saults. These are daily occurrences.
I would request the hon. Minister to
see that the conditions in Sealdah and
Howrah improve.

MR. CHAIRMAN: Mr. Choubey, is
it relevant?

SHRI NARAYAN CHOUBEY: The
Railways are sick. They require more
funds. We are supposed to be con-
tributing to the General Revenues,
but the present position of the Rail-
ways is such that we need to take
more funds from the General
Revenues to the Railways.

MR. CHAIRMAN: 1 would request
you to be relevant.

SHRI NARAYAN CHOUBEY: 1
would request the hon. Minister to
look into the problems of Kharagpur-
Adra Section. It is one of the most
neglected sections of the South-
Eastern Railway. At least ope fast
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train, one express train, should be
allowed to run on this section.

I had raised one question in Par-
liament and the reply hag been given
in the negative; that is, regarding
Howrah-Kharagpur section. Kharag-
pur is a junction where lines from
four directiong come: Madras-Kharag-
pur double line; Kharagpur-Bombay
double line; Kharagpur-Gomo double
line; six lineg are coming to Kharag-
pur, but between Kharagpur and
Howrah we have three lines, only
from Panskura to Howrah, angq only
two lines from XKharagpur to Pans-
kura. Thug a bottleneck ig created
between Kharagpur and Panskura.
Therefore, a third line should be con-
structed between Kharagpur and
Panskura .

MR. CHAIRMAN: 1 think, it is too
off the mark.

SHRI NARAYAN CHOUBEY: An-
other to which I want to draw the
attention of the hon. Minister ig this.
Rakeg are being kept on the wayside
stations for one month or two months
or even four months; they wait to
enter the Kharagpur Workshop; they
have no place in Kharagpur yard; so,
they wait at stationg like Balichak,
Kulgachia and Birsibpur. And all the
materials from the rakes are being
stolen away. The RPF people are 1n
trouble. The common people say
that they are being kept on the way-
side stations as a bonus to way-side
thieves. Thege things should be look-
ed into. For this reason, the capa-
city of the carriage shop in Kharag-
pur Workshop should be developed.
Otherwise, al} the rakes and wagons
which are to go to Kharagpur Work-
shop will have to wait outside the
Workshop and all the materials from
the rakes wil] be stolen away.

The next point, which is very im-
portant, is this. Ajs our hon. Railway
Minister hag said, we have got more
than 8,000 steam locos obtaining on
the Railways. The production of
steam locos hag come to a stop, and
the production of spares of steam



locos also hag come to a stop. In the
case of HM and HMS steam locos
obtaining in the South Eastern Rail-
way, even the p.o.h. has been stop-
ped. But they are being used. It is
unhealthy, unscientific and salsp un-
safe. I would suggest that, so long
as steam locos are operating on the
Railways, efforts should be made to
produce their spares, so that the
p.oh. and other repairg can be doue.
But, without these things, steam locos
are being allowed to run on the
track. That is inviting the risk of
accidents. It ig not proper.

Another point I would like to make
is regarding the condition of railway
colonies . . .

MR. CHAIRMAN: If you continue
in thig fashion . .

SHRI NARAYAN CHOUBEY: 1T
will finish in ten minutes.

MR. CHAIRMAN: Not that. If you
continue in thig fashion, the other
Members will say why I did not take
objection to this. Let it be relevant.

SHRI NARAYAN CHOUBEY: 1t is
relevant. We require more funds.

MR. CHAIRMAN: It is too off the
mark. ]

SHRI NARAYAN CHOUBEY: Sir,
the railway colonies are in total dis-
array. I speak of Kharagpur; that is
the biggest railway colony in India.
It ig in shambles. Some fundg should
be found so that this can be put in
order. You will wonder, Mr. Chair-
man, for five years the drains have
not been cleaned in the railway
colony. That ig the condition. If that
is raised, then they say that they
have no funds; they cannot employ
casual labourers to clean the drains.

Another point I would like to raise
ig this. I know, the hon. Railway
Minister will never agree to the dis-
solution of the Railway Board. Let
the Railway Board remain, but at
least let it function properly. The
red-tape in the Railway Board is so
Mmuch and disgusting—one case from
the Railway centres remaining for
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months together and no reply is com-
ing and it ig a matter of regret that
we have to approach the hon. Rail-
way Minister or the Deputy Minister
or the State Minister on all occasions.
Why is it so? It ig because of the
failure of the Railway Board and the
red-tapism in the Railway Board.

The Railway Minister has stated,
while he spoke on the Railway
Budget, that within 3 dayg of retire-
ment, the railway employee will get
his gratuity and other pension bene-
fits and hig pension will be finalised.
I have been told that it is not go and
I request that this should be kindly
looked into.

One other point I want tc make.
That is the Medical Officers’ case. The
Medical Officerg of the Railways have
been deprived compared to other offi-
cers. Though the other officers have
their scales of pay changed on 2 or 3
occasions, the poor Medical Officers
on the Railwayg are lagging behind
and although our Railway Minister
has promised that thig thing would be
looked into and that promise came as
early ag February 1980, it hag not yet
been looked into. I suggest that this
should be done.

The last point I want tq make is:
you know that there wag a Spontane-
ous strike on the Northern Railway
by the Loco Running Staff Associa-
tion people. Here, only at the inter-
vention of our hon. Railway Minister
that strike wag called off and al-
though he promised that there would
be no victimisation, of the Loco Run-
ning Staff Association people, they
are still being victimised. Not only
that, I beg to submit to our hon. Rail-
way Minister that such persons who
had no link with the strike and who
did not belong to the Loco running
department, have also heen victimised
and are still being victimised. I would
earnestly pray to the hon. Minister
to see that good and cordial relations
are maintained between the staff and
the officers ang the victimisation
withdrawn and all the promiseg made
by the Railway Minister an the floor
of the Parliament should be kept up
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and the railway men should not be
victimised and  particularly such
railwaymen who had no link with the
strike at all. Even with regard to
the strickers, the magnanimity which
he promised on the floor of the
House should be kept and victimisa-
tion should end.

With these wordg I support what
he has stated. The Railway Conven-
tion Committee should be coustituted
and they should work and they ghould
do something good to the raillways.
The railways should not only continue
to pay dividends but the sick rgil-
ways must at least for the coming
2 to 3 years not pay anything to
the General Revenues. Rather they
should get more money from the
General Revenueg so that they can
be restored to normal health and can
properly Serve the nation ang with
full health they can go on earning
profits and pay dividends to us.

SHRI KAMLAPATI TRIPATHI:
Thank you.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar); We are very grate-
ful to Pandit Kamlapati Tripathiji
undey whose leaderghip for the last 6
to 7 monthg the railways are trying
to make a lot of improvement in
various directions. The Minister has
saig that the Railway Convention
Committee will go into the details of
how the dividend should be paid
by the railways, etc. Here I just want
to put before the Railway Minister
some of the difficulties the Railways
are facing and they should be looked
into.

Now take this originating freight
traffic. Ag usual we assess the traffic
and make the investment so that the
rolling stock may improve and the
line capacity may improve and the
investment is made to see that the
originating traffic which js estimated
is carried. Here I would submit
before the hon. Minister that we go
through the figures. In 1950-51 the
originating freight trafic was 99.5
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million tonnes. In 1955-56 it was
114.0 million tonneg and in 1960-61
it went up to 154.2 million tonnes
and in 1965-66 it rose to 203.0 million
tonnes. In 1968-69 it has risen to
204.0 million tonnes. In 1966-67, it
went down fo 196.6 million tonnes.

Sir, you. will find that if we ana-
lyse the allotments made and the
actuals, as far as originating freight
traffic iy concerned, it iy not com-
mensurate with the achievement
made. Also you will find that year
before last, the originating traffic
went down by 3 million tonnes. What
I would like to submit which the
Committee might like to inquire into
is that whatever line capacity or what-
ever rolling stock we have, that
should be utilised to the fullest
extent. Whatever line capacity or
rolling stock we have, we should be
able to carry out the or.ginating
traffic from 280 million tonneg to 290
million tonnes. We can at begt carry
every year from 240 to 245 million
tonnes. OQOur investment in the rail-
ways every year comes to about
Rs. 600 crores. We are giving more
and more fundg so that we at least
have more originating traffic, thereby
wWe may increase our line capacity.
Whatever achievements are being
made, that is not commensurate with
the investment that is being made.
To that extent gt least, the railway
finance should not be overcapitalised
unnecessarily. If we have enough
rolling stock and if we have enough
line capacity to carry the originating
traffic to the extent of 280 to 290
million tonnes-—actually we are
carrying upto 245 million tonnes—
then why is that there should be
overcapitalisation in the railways.

I can understand that we shall
have to increase the facilities in the
ralways. There must also be gome
kind of rational thinking so that we
do not unnecessarily take loans from
the general revenues towards rail-
ways. The indebtednegs of the rail-
ways to the General Revenye under
the Development Fund and ReServe
Fung has increased from Rs. 208.01



305 Res. re. Rly.

crores at the end of 1873-74 to Rs. 462
crores at the end of 76-77; in 1977-78,
it went up to Rs. 479 crores. The
time has now come when we shall
have to see that the railways should
not unnecessarily take recourse to
borrowings from the General Revenue,
It should not go.on incregsing. They
should find enough finance from their
internal sources. We go on investing
more and more. The total invest-
ment in railways is about Rs. 32,000
crores—Railways are one of the
biggest undertakings.

SHRI KAMLAPATI TRIPATHI: I
may tell you for your information
the capital-at-charge stood at Rs.
5,023 92 crores.

SHRI CHINTAMANI PANIGRAHI:
I am speaking about the tota} invest-
ment in the Railways. The Capital-
at-Charge is different from the total
investment in the assets of railways.

SHRI KAMLAPATI TRIPATHI:
At present, the contribution that we
have made to the General Revenue
ig Rs. 4,138 crores.

SHRI CHINTAMANI PANIGRAHI:
I know this. What I am submitting
is that we are having a total invest-
ment in all these assets to this extent
and capital-at-charge stood at Rs.
5,000 crores. Because of gver capitali-
safion, the Capital-at-Charge also goes
on increasing from Plan to Plan So, we
must have a fixed limit. ‘Till 2,000
AD. we have to undertake many new
things to cope up with this problem.
I know all these things. We have also
gone into the Railway Freight Enquiry
Committee Report. It i very interest-
ing to go through it. I would like to
Submit before the hon, Minister that
the raj] traffic has been going up at an
annua] rate of more than 5 per cent
In terms of ton kilometre, But, the
share of traffic in itg total volume has
declined from 81 per cent in 1950-51
to 72 per cent in 1960-61. and after
'd}at from 1961 onwards it has only sta.
bilised aroung 65 to 67 per cent. Then
you can understand from 1950-51 when
the share wag 81 per cent it has gone
down to 67 per cent which has stabi-
lised from 1961 onwards.
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Sir, I never object to giving more
funds to the railways, 1 am for giving
more fundg but since it ig not of the
biggest public undertakings its finances
have to be a little looked into. Here
we find nearly 30 million tonnes of
freight traffic being carried by road
transport on an average lead of 700
km. Sir, when there is an acute diesel
problem can we think of coal being
carried to as long a distance as 700 km
by road transport! Road transport can
carry upto sixty, seventy or hunderd
kilometreg but beyond that it must be
the responsiblility of the railways.
Thig hag to be lookeqd into. Today
consumpiion of diesel on the railways
is to the tune of 134 crores of rupees a
year. It is not 3 matter of joke.

SHRI KAMLAPAT] TRIPATHI: It
ig only 10 per ceni of the whole con-
sumption.

SHRI CHINTAMAN] PANIGRAHI:
It is 10 per cent of the fuel cost but
because fue] bil] is increasing the cost
ig increasing.

SHRI KAMLAPATI TRIPATHI: 90
per cent ig consumed by others.

SHRI CHINTAMANI PANIGRAHI:
Be cause the railways are not able to
carry this traffic so naturally it ig going
to the road transport and ag a result
thereof more diesel ig being consumed
by road transport, So, once the rail-
ways take more of long lead traffic
then the consumption of diese] on road
transport wil] be minimised. This
matter requiresg to be looked into,

Sir, I am happy that the Ralway
Ministry be algo thought of econo-
mising and have gone in for more and
more of electrification but since 1961
onwards the progresg of electric trac-
tion hag gone down. It hag been cal-
culated that average maintenance cost
for engine kilometre go far as gteam
engine is concerned in terms of rupees
comes to 3.016; in regard to diesel it i9
1.23 t0-2.04 anq in respect of electric
it comeg to 1.44 to 2.33. 1 would sug-
gest that in view of the problem of
diesel ang in view of the steam en-
gineg that we have decided to abolish
we ghall have to go in for more and

N\
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more of electric traction. Here 1 would
also pring to notice ag to how in case
of power consumption recently the
Railway Freight Enquiry Committee
which was appointed to go into this
hag said that even in power consump-
tion the consumption on Eastern Rail-
wayg is as low as 31.3 kwh whereas on
Centra] railays it is 43 kwh. They have
suggested that consumption of this
power should also be reduced and
brought down from 14 per cent to 10
per cent

Similarly, looking to the consmup-
tion of lubricating oil, the lubricating
0i] consumption jg 1.33 litreg in South
Eastern Railways whereasg it ig highest
in Eastern Railways being 2.43 litres.
They have guggested there should be
economy so far as consmuption of lub-
ricating oi] is concerned. The sugges-
tion ig that from 14 per cent of the fuel
cost, the economy should be effec-
ted, that it will be reduced to 10 per
cent of the fuel cost. The minister has
just now pointed out to the House thot
in another 20 yearg the Railwayg are
going to undertake major schemes of
development in the country. More and
more funds are needed to maintain
the efficiency of the Railways. The
have to be modernised. We have to
decide upon the present operating ratlo
which js obtaining in the different
Railway zones. It varies from 83 per
cent to 97 per cent in al] the zonss,
boring the Eastern Railway zone. It
is the Eastern Railway Zone which is
the only Zone which is giving protits.
In other Railway Zones, the operating
cost ratio goeg on increasing. With
93 per cent of the operating cost, how
the Indian Railways can expand and
attend to the developmental works
which are to be undertaken? 8o, these
are important points which have to be
gone into. The very idea that the
Railway zones. It varies from 83 per
for borrowingg from the General Re-
venueg should not continue any longer.
The Railways should organise them-
selveg in such a way that their income
wil] improve more and more so as to
finance their own developmental
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works. 1f not tomorrow, in another-
ten years’ time, we expect many im-
provements to take “place. Ag the
biggest public gectoy undertaking we
expect them to contribute more and
more to the General Revenues. Of
course when you compare the Railway
systemg of other countries of the
world, they also are not profitable.
But go far ag our Railways are con.
cerned, they have got their own social
responsibility to discharge. 1 congra-
tulate to the staff and employees of
the Railways who are trying to do
their best to improve the working
conditions of the Railways 1 congra-
tulate the hon. Minister for having
given hig gttention to all these aspects
and I am gure that he will try to re-
move the bottleneckg in the working
of the Indian Railways and he will see
that more and more economy is effect-
ed so far as railway finance are con-
cerned ang improve the working ccn-
ditiong in another 10 yearg or 15 years
so that Indian Railways can rely more
and more on their own internal
strength. With these words I conclude
my gpeech.

=t fre a1 fag s1w T (weam)
iy Y, g gudg | aEr of
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¥ gn o wwt @ & | zafag e
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7T &, TuN ¥ GTaT 9T w1 Ay g7
feat orar =1feR, T8 uF agq wgaAgy,
AIH-TAATT W THIQAT § T $T &
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% AT &% fFaT oy Tl g W s agh By
saEar B iy £ 9 1 @ ¥ ag
a1 g fe s ) a s § w0
feeftequa &Y avoit® &), =} Th
I AT Hgwd B TEAS &,
F2 T Frorer A AT Y IEAE Y,
¥wT &Y F) Y w7 FT I OF AP
a%7 feear § | ST AT B wY XY



311 ' Res. re. Rly.

ST, Y & aFe % HH g7 qF gL Al
FFAN § |
& Yo wef\ S @A H NG WA
% fore Paererarga WX AMEIAS AT
FTAT § #1106 gaq @rl 9 59 & @y
FraaT F6aT 47 | SF g9 a7 79 LA FT
T, AT T F T ST F JIA) Fied -
Feet % AW & F21 AT 05 g7 o F wgi
Y@T @IET AT | @A § T8 W
AT & (AU §TAT AT @R HIT
& =g Fgw f 79 ¥ T AT 8T 3HHT
FTa | & ag 980 FAT OF gq9F1 71T
g gug WL FX I AfFT awe ¥
a5 & fag a1 T FTF Fi0w e,
QT AT 12T ATOATH GG+ 9
& 57 72T 4T BIET TS aIFT LA &,
wiiFeaR e &, faaea E Mivew &
a1 &1 qT FH AT TISGAT A1 g, THAT
Fez H HUST §TFT FT FEATT AT HFIHE
w1 & fag wow! WF 292 F S7Ar
qINT, 3T AT5T STAAT &V TS | S
T AT & VAT AL AT FIAT § 18R
a1 @3AT § BIET SIFIT TF AT A
ST, ST Aeq RIS F 127
IAETFH T FH AT T 1 FLZT AT
¥ 35q awz 9 SA1ET AgT are a1
a7 | gafan qF AI5T & q99 AAT
farg ifST | 97T § oI Ao TFATT
AT &, STHT ATT L TALT I TFATZA |

garafa wgtea © arzw Am
faarm arfea g Fgar argnr e o
faqa a7 AT | @TgW &7 FHY T8 )

=t frq 7912 fag a1w% ;. Faw
THFART HT WY IRIAIT TFAIT |
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T § AR A g g gEd "o
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TAT L & IAwT o WY Fgr far
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SFIT & F AT § | gHH|\arg &
wag AT afgFr T ) SEF AT
Hrel ¥ AT & qg4 § qgraqr AT g |
ST GH AT FT J9S faqwar & g3
AT & AT 99 § TgN g6 78 WSTTHL
ﬁ"g&ﬁ' FTAT T HIT ITHT T&7aqT HIT
FRAFATAT FITFTATZNN | FTT I 71T
FAGTINA AT QAT ATS FTAFTIN
g9 I a9 3412 1 X AET FT qFA
7T S AT TETN Fod I | 39
I FT GH, HO @ § v g
qrATE TNy Gfed oY earA AT AT T A
T EW |

¥ £ gATT AT ATEAT § | WIT
gt mifegr a7 9T g Fadr 2l
wrfeal &1 qag § w91 giafeaa faa
STQ 1T ITH T HT GRATHRTAT A
feag fear stTo ) 398 W F gfam
FTHTHIT I | F1F JITF AT T
arfeqt § qram #1 WFFT DA AT
THAT AT § 1 zafeg A0 saAr FvAT
T & AT § 7 A9FC TF ANG
F AT § TTAT 705 FW & | IW
FTIT Y IV H FIET AT | AAT I
§ gear 71 aqfag sqgeqr g1 g at
qg qET X FW § 7aa far ) gay
W & wfg Y F fawErg agar A%
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& o aias fag gY w@r g 1 39% g
AT I TELN G |
Ta ET FASI w9 Sfgaw
W3 F oadrw F Al qT oam
T2 TSI | T ATHIT [ ST T
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sfyar 99 & faer FT sareT 491 SAHY
feam &Y Fiiaw WY F@ & FIT FHHA
WY 398 G I gTd & | I9 99 #)
ot Q71w ifere @ fed M AT
I AZTIAT e ST F ST AT RAN
Y WIOHRT [T FT AT qI€qT AAGT
EHTT HITHATE FT I AT INGIAT L TFTT
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A qfadt Y 7 |0 F
gafefedmy &7 qma w8 & 1 g
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{0 arfgd WX W w0 gwear
Y qI1AT 9078F 1 399 W F gl
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F Y fraat st @ g% frar g
aifF aga § nrwfens woge o aga
fedt &, 39 T8 AIT ATE I AT &
FHAFIWIAR A F1 s av -
e g far o § o) TgaEe
frarsm a3 | s e 7 o eqifacea
T AIQA, I g faanit 1 g9
ITET T HIT WY AFT Hfagermw g
STAT 91T |

IAT 9T WOT § WIS AT AT
T TF § IEFT UF &7 F10 Jg g I
agt ATfa® g%¢ & AR ag Af9F %
TH ZXET THAT § T IGT 9T AZAT FT
fawrg fEgr STq HYT AW FT IEEAT
STe, gEFT &1 fawrg feor S, 9%
faearefFar g | FHFTHTT THTHHT
g WA & | T TF @ X gHEY
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difficulties will be removed only if this
line is converted from metre-gauge
inlo broad-gauge That is why, I have

wT7 % faq Ia% fawra & fag ofas &
afas @ faator & &t F1 FUF 77

been requesting the hon. Ministers for
several years. Earlier, Pro. Madhu
Dandavate wag the Railway Minister.
At that time, I also requested him. I
am repeating this to the hon Minister
of Railways, Pandit Xamlapati Tri-
pathi,
FATT 3 AITHATT 4 F T FATI
& STH qI TIHIIT T (T TIIT FIHA
arfgd | aga § Sy & fRe) @y S
# AFT 9 & T 3 ¥ e |
g1 AT TAF e AT F HIG
qF1T 91G Y { GAI!E FF Frvrat vy
gt waifar ¥ fga ¥ ol g
I T fga 39 FT FT F@AT A
AqFwaF gq@ grar g |
FSIAA TAX & IqaqIAUA &
I H ArFfers Aog & frafufaaor
& g ¥ AIATE 4@ Y &7\ g5y
W IR IgI Srgugfa @ra .« &
HIIT 37 T AINE FAT 91gqi g % 59

FaT & T AILIY &9 & fag i g
ST HT ATTTE GEIATA HT HTTLIFATET
g% fau SrITggrg 3 1 5 qragr
g faarr S s AT € 1 ag 9feq
ST E FTE GEAW FT GFI g ) ST
AW AFT A & IAT G fgeq &1
faTa IS & WIS § q9T A7 AEAT H
AT & T FW AT AWAEFAT
g 1 & rwr Fear g 5 3@ e W
fasig eqra &7

SHRI KAMLAPATI TRIPATHI:
Why should it continue till Monday.
Let us finish it today. If there are no
speakers for two hours, why should we
wait till Monday?

MR, CHAIRMAN: At 3 we have o
take up Private Members’ businesg and
there are hardly five minutes now.

SHR] KAMLAPATI TRIPATHI: I
think Mr. Banatwalla wil] not take
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more than flve minuteg and that he
will be to the point,

SHRI G, M, BANATWALLA (Pon-
nani): Under the leadership of the hon.
Minister, Pandit Kamlapati Tripathi,
sincere attempts are being made to im-
prove the performance of the Rail-
ways, I wish him well and I hope he
will have all the co-operation of the
entire nation, including the railway
employees.

The capital investment on the rail-
ways is provided by the General Ex-
chequer agnd in return the railways
give an annual dividend gzt a particular
rate. It is this which ig sought to be
done in termg of the motion moved by
the hon. Minister.  During the past
few yearsg the scope and function of
this committee had changed. It is good
that the committee now functions more
or legs as @ watchdog on the function-
ing of the entire railway administra-
tion and I hope that this will continue.
The Committee is an ad hoc committee,
1 want that it should become a stand-
ing committee.

The Committee hag a formidable
task ahead. There is the question
of deferred dividend payment liability.
We find that the rate of dividend is
fixed but the rallway is not in a posi-
tion to pay the entire amount of divi-
dend from itg revenueg every year and
So the amount jis considered ag defer-
red dividend liability. The deferred
dividend liability has increased upto
Rs. 120.21 crores in 1978-79. In the
revised estimates for 1979-80 it has
increased to Rs. 162.31 crores and
in the budget estimates for 1980-81
1t is Rs. 200.41 crores. I, therefore,
want this committee to consider this
particular affair and while fixing the
rate of dividend they should con-
sider whether the railways can meet
the necessary obligations from their
own resources. We find that the
position ig very difficult. Take the
question of receipts and revenues.
We find the net traffic receipts have
declined from Rs. 373.30 crores in
3?977-78 to Rs. 283.49 crores in 1978-
9, ' '
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14.58 hrs,

[Mr. DEPUTY-SPEARER in the Chair]
Similarly the net revenue has de-
clined from Rs. 352,79 crores in
1977-78 to Rs. 260.82 croreg in 1978-
79. The percentage of working ex-
penses tp gross earnings hag gone up
from 8298 in 1977-78 to 8754 in
1978-79. Therefore we must pay at-
tention to this. Look at electrifica-
tion. It will reduce the cost. Kerala
should be helped in this particular
matter because the government is
prepared to supply the necessary
power.,

Railways are a public utility con-
cern. There is great loss on account
of the social obligations. The 1979-
80 budget estimates placed it at Re.
243.69 crores. In West Europe and
Asia the social burden is not .ifted
by the railways, it is lifted by the
concerned governments’ general re-
venues. Therefore, I hope that this
Committee will also consider this par-
ticular fact.

I would conclude by saying: let the
committee not confing itself to matters
regarding the rate of dividenq but
examine in depth problems relating
to administration, problems relating
to labour and also problemg relating
to the users of railways.

15 hrs,

SHRI KAMLAPATI TRIPATHI:
They should not go out of their scope.
They should limit themselves to the
Railway Finances.

SHRI G. M. BANATWALLA: All
these will improve the finances. The
recommendations will go to improve
the finances of the Railways. Very
recently also . . .

SHRI KAMLAPATI TRIPATHT:
The function of this Committee will
be to fix up the dividend to be paid
to the General Revenue. At the same
time there is the question of savings
of the Railway finances. They shculd
not go out of that scope,

SHRI G. M. BANATWALLA: 1
agree with that. In order to consider
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those Railway finapces,, the various
aspects connecteq with it have to be
gone into. For example we have very
useful Fourth Report of the Com-
mittee—1977 also about the various
organisations. Such a report should
continue to come before this Hnuse.
With these words I wish well to the
Rajlway organisation which is a very
great organisation. I hope that the
various points that are raised with
respect thereto will meet with proper
and serious consideration.

1502 hrs,

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SEVENTH REPORT

SHRI S. T. QUADRI (Shrimoga):
I beg to move:

“That this House do agree with
the Seventh Report of the Com-
mittee on Private Members' Bills
and Resolutiong presenteg to the
Houge on the 30th July. 1980

MR. DEPUTY SPEAKER. The
question is:

“That this House do agree with
the Seventh Report of the Com-
mittee on Private Member’'s Bills
and Resolutions presentejy to the
House on the 30th July, 1980.”

The motion was adopted,

—

THE MINISTER OF RAILWAYS
(SHRI KAMLAPATI TRIPATHI):
What has happened t{, my Resolution?

MR. DEPUTY SPEAKER: Now we
will take that up on Monday.

SHRI KAMLAPATI TRIPATHI:

Are we to unnecessarily wait upto
Monday?

MR, DEPUTY SPEAKER: I am
sorry. At 3 P.M. we have to take up
Private Members' Business. So, we
will take up your Resolution on
Monday.
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15.03 hrs,

RESOLUTION RE. SERIOUS SITUA-
TION IN NORTH-EAST INDIA—
contd,

MR, DEPUTY-SPEAKER: Shri M.
Ramgopal Reddy was on hijs legs, He
may continue.

The time allotted to this Resoclu-
tion wag four hours. We hav, already
exhausted three hours and thirtyone
minutes. Only 29 minutes are left. I
have speakers numbering about 19.
In view of the changed situation. if
the House permits, let Shri M Ram-
gopal Reddy be the 1last speaker.
Thereafter the Minister can inter=
vene and then the Mover wil} reply.

SEVERAL HON. MEMBERS: Yes,
yes.

SHR1 BAPUSAHEB PARULEKAR
(Ratnagiri): Other Resolutiong are
also equally important which are on
the agenda to-day.

MR. DEPUTY-SPEAKER; Yes yes.

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFTAJIRS
(SHRI YOGENDRA MAKWANA):
The second Resolution is much more
ircportant.

MR. DEPUTY-SPEAKER. We will
take up that also.

Now Shri M, Ramgopal Reddy may
continue.

SHRI M. RAM GOPAL REDDY
(Nizamabad): Sir, since the last
discussion there has been g, sea-
change in the atmosphere of Assam
and other States in that region. No
problem is insoluble or can evade
solution with Madam Gandhi. Madam
Gandhi has put in effort and asolu-
tion is in sight. The only problem
with these States ig backwardness.
They have got a genuine feeling that
some people who are more clever and
more efficient are exploiting them, I
request the Minister that all those
people who are exploiting the local
people should not be allowed to do so.
The industries and other thingg that



